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Bengal Act VI of 1920 

{THE BENGAL AGRICULTURAL AND SANITARY 
IMPROVEMENT ACT, 1920.1' 

Ben. Acl I1 of 1932. 

Ben. Act I of 1939. 

(a) The Govcmrncnl of  India 

(Adapndon of India LIWS) 

Order, 1937. 
(b) Thc Indian Indcpendenct 

(Ahplation or Rcngal and 

Punjab ACLS) Order, 1 94 8. 

(c)  The Adap~atiun of LAWS 

Ordcr, 1950. 

A:r Acr ro curlsolidate arid arrte~lrl the lair. r-clcrri#~g to tile C O I I S I ~ I I C ~ ~ ~ I I  

of dmitrlrgc rtrrd orher works for ~ f l e  irrrpr-or,e~,roit uj111.c ~~r ic~ l l r [ l t .n l  

nrrd ~ n ~ l i t a ~ y  cu11rlirio11s of certai~l orcns it1 Berrgrtl. 

WHERMS il is expedient to consolidnrc and ainend thc law rclnting 

10 the construction or drainage and othcr works for [he improvcmcnr or 

rllc n~ricul~ural and sanilary condiriods of ccr la in  areas in Bcngnl: 

11 i s  hereby cnnctcd as follows:- 

Preliminary. 
I 

1. ( 1 )  This Acr may be callcd the BzngaI Agricul~ur;~l and Sanilary Shon ~it lc.  I 

Inlprovemenl ACL, 1920. cx~crlranrl , 

CoIiIriIcntt- 

(2) I t  exrends to the whole of '[West Bengal] ![cxccp~ Calcullzl as mml. 

ntn. Avr III defincd in clause (1 1) of scction 3 of lhc Cnlcurra Municipal ACI, 19231, 
or 1'123. and any arca which tlas bccn Or may herealm be cons l i ~u \ed  a municipality 

UCJI. ACI XV undcr rhc provisions of lhc Bengal Municipal ACI, '1 19321: 
of 1932. Providcd that i f  any schcmc under ~his ACI juin~ly affects any arcn 

r o  which ibis Aci cxtcnds and any municipal area, this Act shall be 

dec~ncd lo upply to such municipal area Tor ~ h c  purposes of such schcmc. 

'For Statement 01Ohjccts ;!nd Mc.uons. .rre thc C(11nrrrn U ~ c t f c  or 1920. PI. IV ,  pa:< 
36: rind far Rocredings in Council, see {bid. Pr. IVA,  pages ?67-268 and 193-294 and 

676-678 and PUI-915, 
:Tl~c words wilhin squnrc bnckers were subs~ilulcd lorthzword "Bcnpnl" by pangnph 

(21 of Aniclc 3 orrhc Indian lndcpcndcncu (Ad~ptaiion olBcngal and Punjab Aclsj Ordvr. 
1948. 

'Tht words, hncke~s  and f i~urcs  rvcrc subs~i~urcd for thc words, bncks~s and tigums 
"cxccpt lhs lown oTCalcu11a ;us dcfincd in clausr (7) of scction 3 oCthr: Cnlcul~n Municipnl 
Act. 1899" hy s. ? and thc fisl Sch. uf tht Bcngal Repealing nnd Amcnding Act, 1938 
(Bci~ .  Acl 1 uT I939). Thc Calculta Municipal Acl. 1923 (Bcn. Act I11 OC I9131 has bscn 
rcp'alrd nnd re-enaclcd by rhr: Calcutln Municipal Act, 1951 (Wcx Bcn. ACT XXXlll of 
19.5 1 j 2nd thc~i thc s a w  rvas furthcr rcpaled and rc-cnacled by the Calcutrn Murlicipal 
Corponlion Act. 198U (Wcsi Ern. Act L1X or 1980). and this rcrcmncc should now he 
conslrucd as a rcferencc to ~ 1 3 ~ s ~  (9) of scction 5 nC the la~rtr  Act. 

'Fislly, lhcsc f i f u ~ s  wcre suhs~ilulcd for rhc ligurcs "1884". by 5. I and thr Firs! Sch. 
or Iht  Bengal Kcpcal~ng ;md Amending Acl. 1938 (Bcn. Act 1 of 1939). h lc r ,  Bllflgdl 

Municipal ACI. 1931 (Rrn. ACI XV or 1932) was rcpcalcd md re-rnncled by lhc \VC<I 
Bcn:nl hlunicip;~l Act. 1993 (~VCSI Ben. ACI XXlI or 1993). 



[Ben. Act VI 

(31 I r  shall comc inlo fdrcc on such dare' as [he ![Starc Govcmmcn[] 

may, by r~o~ilicarion in thc '[Oflcial Grrze~rc], dircct. 

~ ~ c ~ ~ ~ i i ~ i o ~ i s .  2. In this Acr. unlcss thcrc is anything rcpugnani in thc subject or 

contcx1.- 

(a) mcuns thc orficcr i n  chargc of thc rcvcnuc jurisdiction of 

thc district wirhin which thc lands which form [be subject 

of a scheme undcr this Act are situared, or, in  rhc casc of 

a schcmc rctaling to lands lying in morc than onc dislrict, 

any such olliccr or oificcrs as may bc sclcctcd by the 

Commissioner; and 

(b) includes any orhccr nppoinlcd by thc ?[S~arc GovcrnmcnlJ 

by gencrol or spccia1 ordcr 10 discharge all or any of the 

functions of thc Collcctor undcr this Acl; 

(2) the "cosl" of n work includcs- 

(a) the total cxpcndilure incurrcd by the Engineer Tor surveys. 

plants, ts~imares, valuarions of n work, and incidental 

expenses connec~ed therewith whethcr anrcccdcnt or 

subsiquent to  he adoption OF a schcmc, and aIl cspcnscs 

incurred i n  its execution; 

(b) the estimated capitalized cosr of 111e main~enance or ~ h c  

work; 

(c) thc tola1 cxpcnditurc incurrcd by ~ h c  CoHcc~or in  connection 

with ~ h c  schcmc and work inclusive 01 any preliminary 

inquiry. compensation for the cosr of any land [alien or 

acquired for the purposes of ll~is Acr, rhe prepararion or 

rcvjsion of any record-of-rigllis and t11c cost of apponionnienr 

and recovery; 

(d) 311 amounls paid, or rstimarrd as payablc. as compensation 

for darnasz inflicted in carryins oul any sclieriie or work 

under this Act; and 

( 2 )  interrs~ on all recoverable deposits or advances rnade by llie 

?[State Governrnznt], or by a local autl~ority or any penon, 

31 such races and from and to such datcs as m;?y hc prcscribcd: 

'This Acr c m c  into rorce on thc 1st Dcccnibcr, 1910, set  Nolificalion No. 10367 L.R.. 
dnled rhe 30th November. 1920. published in rhc Col'rrrrii Gnrer~e of 1910. Pr. I. 
page 7130. 

'Thc words "Provincial Govtmmtn~" were originally subsii~urrd tor the words "Local 
Govcm~ncnr" by pmgnph 4(1) of !hc Govcmneni or India (Adapi~lion of Indian h ~ s )  
Order. 1937, and rhereafrcr rhc word "Srare" was subsrirured Ior Ihc word "Provincial" 
by pmsnph 4(1) of 1hc Adaplaiion of h w s  Ordcr, 1950, 

'Thc words wirhindsqun bnckcts wcrc subsiiiuicd for fhc words "Crtlrlrrtfl Gttrcrtt" 
by par~gnph 1(1) of the Govtmmenr of India (Adaplniion of Indian Laws) Ordcr. 1937 



The Berlgul Agricrrlfrrrrrl a~ l r l  S a ~ ~ i f a v  I~tl~~roverrret~t Acr, 1920. 

(3) "Engineer" mcans thc Disrrict Engineer, or any Engineer, or 
- other person specially appoinled by rhc '[State Govcrnmcnt] in the caxc 

or  major schcmcs. nr by rhe Col leclor i n  rlic case of minor  schcmcs. ro 

discllargc all or any of ~ h c  funclions of an Engineer under [his Ac!; 

(4) "landlord means a person immcdiatcly undcr whom a rcnanr 

holds and includes a landlord i n  klras posscssion and also thc 

:[Govcmmcnr]; 

(5) "local area" means [Iie porlion of a districr or disrricts to which 

3 schcme undcr  his Acr relares, and any municipal arca includcd wilhin 

such schcmc: 

(6) "local aulhori~y" means any nurhorily legally enti~led to, enrrusred 

by '[any Govcmmcnr] with, thc con~rol or managemenr of a municipal, 
- 

ntn ACI 1 1 1  or local fund, and includcs n Local Board consljtuted under the Bengal 
[%I I S S C  Local Self-Gavcrnmcnl Act of 1885; 

(7) "~najor 5chemc" mcans a schcme- 

(i) in which the esrimared COSI of the work invol\.ed exceeds 

the prcscribcd anlounl. or 

(ii) in which more ~ h a n  one independent local auhoriry is 

concerned, or 

(iii) which [he Colleclnr h a  cenified should be trea~ed, in such 

circumstances as may bc prcscrihctl. as  a major scheme; 

(8) "minor sclieo~e" means any schcmc olhcr h u n  a miljor schcmc: 

(9) "prescribed" means prcscribcd by rulcs undcr this ALL; 

(10) a "scheme" includes- 

(a) a survey and plans, 

(b) eslima~es of the cost of thc work invvlvcd in such schcmc. 

(c) a description or map or the local area, and 

(d) a repon on [he schcmc; 

( 1  1)  "rcnnnr" mcans a pcrson, whether residenr or non-residcnr in  

Ihe local 'uca, who holds land or premises Ir)r any purposes wharsoe\~er 

under another pcrson, and is, or bur Tor ;l spcciol cnntracl whoi~lrl bc. 

liahlc l o  pay rent for that land or premises to rhal pcrson, and includcs 

any rcnl-frce holder or temporary occupant of land or prcnuscs. 

'Ths word "Crown" 1vr.n~ originally substi~urcd for rhc word "Govcrn~ncnl" by 
p3m. 3 and Sch. I V  lo rhc Govcmrncnr ofllidia (Ad;iprariun ol1nJi;in L;llvb) Order. 1937. 
and IllcwaCrcr thc u-ord "Guvernmcnr" rvas subs~i~ulrd Tor ~ h c  IVOIII "Convn" by 
par;~ph;iph 3(1) of rhc Adap~a~ion of h w s  Ordcr, 19.50. 

'The nards wilhin squnrc bnckc~s  rvcrc subsliru~cd Cnr 111c word "Gorernn~cnl" by 
pnn. 3 and Sch. 1V 10 rhc Govcmrl~cni or Indin (Adnpi~iion or Indi;~n L;l!vs) Order. 1937. 



Tlre Berrgcrl Agricrrl~~rr-nl ur~rl Srrrri~ur~ h l ~ p r o v e ~ ~ ~ e ~ l r  Acr, 1920. 

[Bcn. Act VI 

(Applicorio~l for COII.FII.IICI~OII n j  ~ ~ ~ o r k s  arm procedrr re 

~frereo~i.-Secliorrs 3-7.) 

Application for construction of works and proccdurc ihcrcon. 

3. Whenever an application is reccivcd by thc Collcctor horn a 

local autlioriry, or local aulhorities, or  any pcrson, or pcrsons. 

recommending thc underraking of any work for the improve~nenr, 

or for thc prcvcntion of lhc dctcrioration, or rhc agricul~ural or sani~ary 

condition of any arca. or if thc ColIcclor is himsell or opinion that lhc 

undcr~i~king of any such work is ncccssary, hc shall causc such inquiries 

as hc may dccm necessary lo bc made and shall ~hcrcalrcr cnnsul~ thc 

local aulhorily or local nulhori~ics conccmcd: 

Provided ~ h a t  i f  after such inquiries, thc Collcc~or is sa~isficd [ha1 

the proposed work will constilute a minor scheme which is mainly 

agricullural in character, reference 10 any local aulhority shall not be 

necessary but may bc made if the Collector deems il desirable. 

Ordcr n f ~ t r  4. ( I )  On cornplction of the necessary inquiries and afler 
illquiry. consulra~ion, when neocssary, with [he local aulhority or local authorities, 

rhc Collcc~or shall- 

(a) if hc considers t h a ~  thc proposcd work shouId no1 bc donc. 

pass an order to [ha1 effcc~; or 

(b) i f  he considers that [he work proposed or modified should 
bc donc. rakc action as hercinafrer provided. 

(2) An appcal shall lie ro the Con~rnissioner against every order 

by ~ h c  Collcclor undcr clausc nf sub-section (I)  within thirry days 

or such order: and the dccision or ~ h c  Cornmissiuncr thcreon shall bc 

final. 

Engi~~ccr  10 5. ( 1 )  Whcncvcr i~ has bccn dccidcd under sectinn 4 to pmceed 
pxprc 
SCIICIIIC. 

will] any work, 111e Collector shall dirccl thc Enginccr to prcparc a 

scheme. 

(2 )  Whcn ~ h c  Enginccr has prepared any such sc l~en~e ,  11e shall 

rnrward i t  10 thc Callcctor. who may. subject to such rules as may be 

prcscribcd in [his bchalr, makc such modificalions [herein as he may 

dccm ncccssary. 

Puhlicalrnn 6. As soon as possibIc allcr thc rcceipl or the schen~e. rhe Collector 
of  svllrrnr. 

shall publish a nolice in thc prcscribcd manncr calling far objections or 

suggestions thcreon by any local aulhorities, or pcrson in~crested, within 

such timc as  may he prescrihed. 

Proccdurc in 7. I n  the case of minor schemcs, thc Collcc~or shall, as soon as 
I I I ~  cx t  or 
minor possible arrer [he expiry of the period fixcd by thc nottcc published undcr 
schel~lcs. scc~ion 6, proceed in  [he prescribed manncr to considcr any objrclions 

or su~gcsrions rcccivcd in rcgard ro the scheme. 



(A~)~lJicuriorr for- cotrstrricfio~~ of \\~or.ks rrrrdpt~~cc~1111~~' 

t11ere01l.-Sections 8-1 1.) 

8. ( I )  Thc Collec~or mny- 

:: (a) reject the scheme rcrcrred 10 in sccdon 7, or 

(h) subjec~ to such rules as may be prescribed in this behalf, 

accepl i~ with such n~odifications as he may deem necessary, 

and shalI determine, i n  dle prcscrjbed manner, h e  method 

in which, and the condirions subjecr to which, rhe c o s ~  of 

[he work shall bc financed and distribu~ed. 

(2) An appcal shall lic to Ihc Cornmissioncr againsl cvcry ordcr by 

t l~c  Collcclor undcr sub-scclion ( 1)  wilhin rhirry days or  such ordcr: and 

rhc dccisinn of rhe Cominissioncr rherenn shall be final. 

9. In die case of  major schemes, the Collector shall, as soon as 

possible a f~e r  the receipt of the scheme, in  addilion to the puhlicndon 

required by seclion 6, refer it to the Cornmissioncr, and the Commissioner 

shall forthwirh appoinr a commiiree, 10 be constiluted i n  the prcscribcd 

manner, wid1 the Colleclor as Chairman, represenling [he local 

au~hori~ies.and the land-owning, culti\~ating and ol11er interesls of the 

arcil 10 which ~ h c  schcmc rclatcs. 

10. (1)  On the cxpiry nf rhc period Firrcd by rhc noricc publishcd 

under scc~ion 6, thc commiuce shall procccd in ~ h c  -prescribed rnnnner 

lo consider any objections or suggestions in regard to the scheme rcccivcd 

by thc Collector, and may eilhcr accept ~ h c  schcmc wilh such modjiicalions 

as it may deem necessary, or reject il. 

(2) Whcncvcr a schcmc has bccn acccptcd by ~ h c  commillcc, it shall 

rramc proposals, in lhc prcscribcd mnnncr, r c g ~ d i n g  rhc method in 

which, and the conditions subjecl lo which, the c o s ~  of the work shatl 

be financed and disldbu~ed. 

(3) An appeal shall lic lo [hc '[Srale Govcmment] against every 

ordcr by ~ h c  commirlcc undcr sub-secrion (1) or (2), within sixly days 

or  such ordcr. 

(4) 11 shall be in the discretion of [he '[State Gnvernment], in the 

ciisc of any schcmc rcjcctcd by ~ h c  commiltcc undcr sub-scction (l),  oi  

?[irs] own motion, to cancel or modify such order, and in  such casc ~ h c  

coinn~iltee shall be required lo frame proposals for financing and 

disrribur ing [he c o s ~  oFthe work as sanctioned by rhc '[Statc Govcmmcml, 

in the manner sel out in sub-secuon (2). 

11. When proceedings undcr sccuon 10 have bccn completed, the 

con~n~irtee shall forward lhe scheme through the Commissioner 10 [he 

'[Stare Govcmmcnr], rogcthcr wilh ils proposals Tor financing and 

diwributing the cosl [hereof. 

'-7c-e rool-nore 2 on pa:c 20. rrrlrc. 

'Thic wort! waq subsliluled for the word "thzir" by p;\ngr;iph S ( 1 )  o f  [he Gnvemmcnr 
or India (Adaplnlion or Indian L a w )  Ordcr. 1937. 

Proccdurc in . . 
thc CLSC of 
major 
schemes. 
Appoinl- 
nlcnl of 
co~~in i~ i~cc,  I 

Colnlnii~cc I 
lo consider 
1113jor 
sche~tics. 1 

Corti~nillcc 
lo ronvard 
schcrnc ro 
Slarc 
Guvcrn~ncnl 
for 
consider- 
xton. 



[Den. Act V I  : 

U ~ d c r t i y  rllc 12. Tllc ' [Sla~e GovclnnmcnlJ shnll considcr the scbcrnc and propos:rls 
Slal~. 
G l , l l  

~ l i c  co~timirtce, togcthcr with inns appcnls which luay liavc hccn 
on I I I U  rccci~~ed undcrscclion 10. sub-secrion (3), and my rejcct rhcm, or acczpl 
\L~~<IIIc.  ~hcrn, with such modificalions as ' l irl  may consider neccssilry. nnd thc 

nrdcr of ihc '[State Goucrnmentl rhcrco~i shnll be final. 

Enci~~cc~. rn 13. ( 1 )  As so011 as possible arrcr 3 schemc has been acccpted undcr 
L'\Cl.!llC 

~ C I I C I ~ I L , .  
s c c t i ~ ~ l S ,  or scction 12, ~ t i c '  CuIIec~or <h;lll d i r c c ~  the Enpinrcr lo execuir . . .  

thc work. 
. . 

(2) When 111c c o s ~  or par1 tllcrcof is 10 hc reco\'crcd Iron1 the laodlords . ,  

and tenan~s of 111c local area. thc Collector may dircct [he prepariltion. ..,. 

or revision. as the case may be, o r  a record-or-rights ol thc Iocal xca 

in accordance with rhe provisio~s oichapter X of (he Bengal Tenancy v~rr ( ~ r  
Act, lES5', in so far as [he same may bc applicable. 1885. 

I 

Culnl)ulsnr); 14. Tlis '[State Govcmment] mily, at tbc rcquest 01 thc Collector. 
n<qui>iriol~ 
~i land acquirc. undcr ~ h c  provisions of ~ h c  Land Acquisirion Acr. IK94, any ,r 1 6 9 ~ .  

, I nccclrd Ibr land rcquired for rhc purposc of [his Acl. . . 
111t y uqxhrs 

IIIIS ALL "Land" in this suction has the samc meaning-as in  clausc (a) of 

scction 3 of thc Land Acquisi~ion Acl, 1894. 

or sccunl? 
ior, ~t (2) The cost of  ~ h c  work. or any porlion ihereor may -'* * * 
tt-urk 

hc advanced by lhc '[Stale Government], or by ilny local authority, or 

any person, "or securiiy for such cost lo Ihc sa[isfaction of lhe Collccior 

may be givcn by ~ h c  local authority or person conccmed.] 

'(3) Notwithstanding anything conlaincd in r11e Bcngnl Local Sclf -  Bcn. ~ ~ 1 1 1 1  
, , , 

Governmen[ Act of 1885. i t  shall hc lawful Tor a Disirict Board to mike Or IFs5. . - -  

. any paymen1 rcferred ro in sub-scotion (7,) from the disrricl fund. 

16. Vie Engineer, or any othcr person duly authorized 10 prcpnrr: 

n schemc, or to exccute any work undcr this Act may himsclf. or by his 

nzcnts and workmen, cnter into or upon any land fomiing par1 of the 
!>i a I O C ~ I  

a r m  
Iocnl area, and carry out such work thercon as may bc required. 

lStr Iuol-note 2 on pagc 20, ntltc. 

:This word wa~ subsrirutcd fur thc <vorrl "they" by paragraph 5 (2 )  u l ~ h c  Govcrnmenr 

or lndiz (Adapla~ion oi  lndinn L~tvs)  Ordcr. 1937. 
'This Act w a ~  rrpcdcd hy thc \Vest Rcngal Land Rcforna ACI. 1955 (\Veal Bcn. 

ACI X nr 1956). 
'Sub-scc\lon (1) WLLS omi~tcd by s. 2(i) of !he Bcngal AApricultunl and Sanirary 

I~llprovemenr (Amcndmcn~)  ACI. 1931 (Ben. ACI I1  of 1931), 

'The words "in any caw" I<-crc o~niirrd by s. 7(ii)(n), ibid. 

"The uords within s q u m  hnckcls wcw addcd by 8. ?( i i ) (n) ,  il~ill. 

'Sub-srction ( 3 )  s.u addcd hy s. 2 (iii). iltid. 



Apportionmcnt and rccovcry OF cosLs. 

17. Or1 the complcrion of  nny work cxcci~rcd undcr h i s  Acl. die 

Engineer shalI forthwith submil lo thc Collcc~or a rcporl accolnpanied 

by- 

(a) a stalemen1 or  111e iletns of ~tle cosr of rhe work rcrcrrcd to 

in sub-clauses (a), (b) and (d) of clause (2) orscclion 2: and 

(h )  a copy of 11lc map prepared in ~Iiz prescribed manncr of thc 
local area benefiled by !lie improvernznr. 

18. (1) On reccipl of  ~ h c  rcporc and olhcr documznts required by 

secrion 17, rhc Collector shnll- 

Rcpon hy 
Enzinecr on 
complclion 
o f  work. 

(i) prcpare a statemen1 showing the total cost of the work; 

(ii) dis~ribulc thc said cost bctwccn- 

(a) 1l1e applican~, 

(b) the '1S1a1e govern men^]. 

(c) the local aulhoriries concerned, and 

Id) ~ h c  landlords and lcnanrs collcctively of the local area, 

in thc mnnncr dacrmincd under seaion 8 or 10; and 

( i i i )  apporiion [he share or such cosr recoverable from rhe 
landlords or renants, or both, or diiicrcnt classcs [hereof, 

accordins to such raws as may be daermined in the prescribed 

mnnncr, having regard, so far as prac~icable. 10 the degrcc 

of benefit derived, or esrimated LO be derived by lhc dirrcrcnt 

areas and classes affected by [he schemc. 

(2) The Colleclor s11all publish i n  [he prescribed manner rhc sta~cmcn[ 

and rhe parliculars referred to in sub-secrion (I), and a copy ( I T  lhc map 

subnii~led under clilu.se (h) of secrio~i 17. ahcr such rcvision as hc may 

deem necessary, and shall scnd an nbstracr or lhc sr nrcacnr and paniculars 

to each Iocal aulhority conccmcd. 

(3 )  Any person inreresrcd may nppcnl tn Lhc Cornmissioncr wi~hin 

thirly days or such publicnlion againsl thc ordcr or apponionr~~ent under 

clausc (iii) of sub-secrion (I).  and 11ie decision of r11e Con~niissioncr 

Ihereoo shall be final. 

19. Thc Collecror shnll thcn clc[cminc thc amount recoverable co~tccior 10 

liom cach landlord or tenanr and enter such amount in a deli led slorsrnen[. 
~ ~ ~ ~ ~ n c  

'Src foo~-no~c  I on pay< 10, nrrre. 
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20. (1) On comple~ion of rhc dctailcd slalernznr refcrrcd lo in 
sec~ion 19, tlle Collector shall publish ncopy of thc same in the prescribed 
manner. 

(2) Any landlord, or rcnanr within rhe local artla may, if Ile objecu 
to thc amount apportioned ngnins~ him, appeal to thc C<inlmissioner 
wirhin s ix~y days olthc publication of rlic said slijlement on one or morc 
of rhc following grounds, namc1y:- 

(a) that he will no1 bc bcnefired by  he improvement, or 

(b) [hat there has been marcrid crror i n  regard lo rhc dcgrcc of 

bcncfir derived, or cs~ imn~cd  In be derived, from rhc 
lmprovemcnl, or 

(c) litat tte holds no land or premises, or has no interest in rbe 
land or prcmiscs in the local arca. 

(3) The order of thc Commissioner on any nppcal under sub- 
sccrion (2) shall be fioaI. 

(4) Thc Collector may, on application or on his own mnlion, at any 
rimc, corrccr any ~nisrakes in thc calculation of thc nmounl apporrioned 
against any lundlord or tenant. 

21. Afier the disposal of appeals, iT nny. undcr secrian 20, sub- 
section (?), the Collecror shall confirm the stalcrncnl. wirh modifications, 
il' any, and shall procccd in the prescribed lnanncr lu rccover frmn die 

local aurhori~y, pcrson, landlord or rcnant concerned. 111c amount or  thc 

cost due from rhcm. 

22. All arrears shall bc rccovcri~ble in the prcscri hcd manner as i f  
llicy wrrc arrcars of land-revcnuc. 

Miscellaneous. 

23. Whznzvcr any land, orher rhan land laken or acquired for ~ h c  
purpnrc of illis ACI, or any right of fishcry, right of drainage, right or  
111c usc of water, or othcr righr of properly, is injuriously affected by 
any ncl donc, or any work cxccuted under [his Act, [he person in  whom 
such propcrry, or r igh~ is vcs~cd may prefer a claim by pctition to h e  
Collcclnr, for compensa~ion: 

Provided thar the refusal of cxccutc any work for which application 
is madc, and [he refusal or permission to cxrcute any work for the 
execurion or which the permission of the Collec~or or any other authori~y 
is required under this Act, shall not be deemed acts on account of which 

clain~ for cornpensarion can bc prererred undcr this scction. 

24. (I)  No claim untler section 23 shall he entedained which is 
made latcr lhan rhree yews afrer the cornpIction of  he work by wllich 

such righ~ is injuriously siicctcd. 

(2) For 11tc purposes of this sccriun, the datc 01' the completion of 
 he wnrk slialI bc the date or rhc publication of thc sraremenr and 

pi~niculars rcrcrrcd to in section 18, sub-section (2). 
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29. All lands which arc trtkcn. or acquired pcrmancn~ly under [his 1 -:-- 
. . ... . , 

. .  . 

Act for illc purposc of a schcmc. and any work conslructcd under [his . .. 

ACI. and 311 waier-channcls, embankments and dams includcd wilhin [he 

scheme. whelhcr rcconslructed, clcarcd, allered, enlarged, cxuava~ed, or 

cut undcr this ACI, or noi, shall be vesled in the Collector on behalf of 

'[Govcrnmenl], or subjccl lo such conditions as niay be prcscribcd. i n  

such local au~horily, or person as thc '[S~are Governmcnr], may, by 

general or spccial order, dirccr: 

Provided [ha1 whcn rhc rota1 cost of any work has been paid by any 

IocaI autllorily, or person, Lhc said lands and works, including any wnter- 

clianncls, crnbanknienls and dams, shall, subjeci ro such condi~ions as 

may bc prcscribed, ~ I C S I  in such local authoriry, or person. 

30. Tllc local nurhorily, or pcrson i n  whom thc Innds, or ~vorks, 

watcr-channels, embankmcnls, and dams, arc vcsled shall bc rcsponsiblc 

rur their ~ilaintcnancc, subjecr to such rules as may bc prcscrihed: 

Providrd [hat i f  the Collector is satisfied [ h a ~  such main~enance is 

bcing nc_clccled, or [hat i~ is dcsirahle, in ~ h c  public inleresls, thar such 

mainrcnancc should be undcmkcn by the Govcmrncn~, he shall report, 

through [he Commissioner, to the '[Slate G ovcmmenr], who may dirccl 

that [he duly of maintenance be undcnaken by  he '[Srarc Go~crnrnenr], 

31. A l l  sums recovered as the cstimated capiral c o s ~  of thc 

mainrenance of works cons~ructed undrr this Act shall be adminis~crcd 

in  he prcsciibcd manner. 

32. ( 1 ) Any person who, wilhou! IarvTul au~hority, erects, or causes 

lo be crccrcd. any weir or arhcr obs~ruclion i n  any outlet or water- 

channcl, or cullivates thc bcd af a water-channcl. sr) as lo ahnruct natural 

dr~inage,  shall, upon conviction bcforc a Magistrate, be Iiablc to a 

penally nor exceeding lwo hundred rupees for cvcry such offence. 

(1) It shall be in the discrclion of such Magisrraic 10 direol any such 

orfcnder lo relnovc or pay for h e  entirc cohl al ~ h c  re~i~o\'al of any such 

obslruction. 

33. The Commissioner, the Collcc~or, and a committee appoinicd 

under sec~ion 9 shall have all such powers as are conrc~cd on n Civil 

Courr by the Code of Civil Procedure, 1908, for rhc purpose ofconipelling ~a v of  

~ h c  ia~cndance of wirncsscs and ~11z producrion of evidence, and [or thc lYoR , - 
, . 

purpose of examining wilncsscs i n  any inquiry, ar  nppcrrl, as the case 

may hc. wl~ich thcy may he en~powercd to make or enlerlain under lhis 

Ac1. 

lThr: words within squxc hmclie~s wcrc suhsrirurcd for thr words " H i s  blajcslf by 
pnragnph J(1) or rhe Adapuliun or Lnws Order. 19.50. 

!Srr fool-nulc ? on p q c  20, rrrrlc. 



34. No procccding under [his Acl shall he defea~cd or invulidn~cd 

by reason or any dcrccl or oniission in ~ h c  publication or scrvicc of any 

notification. noiirc or order, unless martrial injury is dolie ro any pcrson 

by such defer1 or omission. 

35. ( 1 )  Thc '[Srnrr Goueromcnt] may. arter previous publica~inn, 

milkc rulcs to carry out thc purposes or  this ACI. 

(1) In par~icular, and rvi~hnut prcjudicc ro the generalily or  thc 

Li)rcgoing power, the l[Statc Go\,ernmen~] may makc rules- 

(a) Lxing rl~e rate or intcrcst ID be paid, and thc dares rrom arid 

to which irireresr on all recovernble dcp~lsits. or advarices 

nrc lo be paid undcr 'sub-clausc (c) of clausc (2) of 

sccrion 2; 

(b) fixing thc amounl or thc costs of the work invnlvcd in n 

scl~cmc in cxcess or which such scheme shnll bc dccmcd 

r t l  he ;L major scheme. and prcscribing 111e circumsianccs 

undcr whicl~ [he Collector inay certify ;1 schcnic 10 bc n 

~linjnr scticme; 

(c) prcscribing the inanncr or publication ,of ;I no~icc under 

section 6. a cupy of  [he final slatcmcnt nf cost and the rnap 

under seclion 18, suh-section (2). and a crlpy of rhe detailcd 

sraicment under scction 20, sub-section ( I ) ,  and prcscribiug 

rhc time within which objcc~ians and suggcs~ions arc to be 

rnadc undcr secrion 6; 

(d) prcscribing the nlanncr in rvhich ltie objcc~ions or suggcslions 

reftrrcd to in section 7 and scclion 10, sub-scclion (I), shnll 

be considcrcd; 

(e) prescribing ~ h c  manner in  which a schcmc may be ~nodificd, 

if necessary. undcr scctian 5, sub-scclion (2), and clause (b) 

or sub-seclion ( 1 )  or  scction S; 
(f)  dc~crmining [he constirurion nF [lie com~nirrcc rcfcrrcd ro in 

section 9. and regulating thc conduct of business a1 mccdnes 

of 1l1c comrni tree; 

(g) prescribing the manner and condil io~~s for financing and 
disuibuung thc cost or  the work involved in a shcmc undcr 

section 8, sub-section ( L ) ,  and scotion 10, sub-sec~ion (2): 

(h) prescribing thc manner in wliich [hc Engineer shall preparc 

thc map under clausc (b) o f  section 17; 

( i )  prcscribing the nlanner i n  which  he Colleclor shall dctcrmine 

tllc mlcs at which ~hr:  cos! oTn sc l~en~e  sl~all be rccovcrablc 

under clause (iii) of sub-secrion ( I )  o i  s~ciion 18, and the 

instalmen~s, if any, by which such cosr shatl hc rccovered; 

8 - I 

Pmcccdings j .  , . 

no; ro hc , . , . , - 

inva l~dlrcd  
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Ij) prescribing the manncr in which the Collector shall recover 

cosls under scction 21. and xrrr;irs under secrion 22; 

(k) prescrilbing the condilions subjcct to which lands and works 

shall vest in  a local nuthorily, or pcrson undcr section 29; 

( I )  for the mainlenancc or  works under section 30; 

( n ~ )  detern~ining the manner i n  which thc sums rcfcrrcd la in  

scclion 31 shill1 he administered; 

(n) prcscribing the forms of accounls, survcys, plans, maps, 

es~ima~es .  statcmcnts, and reporls; 

(0) rcgularing the powers and durics of any orliccr, r,r pcrsnn 

under this Act. 

I < ~ V : I I .  36. The following cnaclmcnrs arc hereby repealed, namely :- 

(a) thc Bcngnl Drainage Act, ISSO; Hen. Acr VI , 

of 1880. 
(h) rhe Bengal Drainage (Amcndmcnt) Act, 1902; and Rcn. Acr 11 I 

of 1901. 
(c) the Bengal Sani~ary Drainagc Act, 1895: Bcn, A C ~  

VlIl of 
I R95. 

Provided thar in the case of any schemr: or woik which has, ar the 

commcnccmcnr of this Act, heen comple~ed undcr thc Bcngnl Drainngc 

Act, 1880, or rhc Bcngill Sanitary Drainage Act, 1895, the cosrs ol' such 

scl~eme, or work shall lx rccovcrnblc in accordance with the provisions 

of those Acrs, as if this Act had nor bccn passed: 

Providcd also thar any scheme or work of whatever nature cormilenccd 

under cithzr o l  thc arurcsaid Acrs, and not compleled before the 

cornltiencefnent of [his Act, shall, so far as it is nor inconsisrent, be 

d e e ~ ~ ~ z d  to I~avl: bccn commcnccd under this Act. 


